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of the financial year 1962-63 for the
purposes of Railways.”
The motion was adopted.

Shri Swaran Singh: I introduce} so
the Bill.

12.11} hrs,

APPROPRIATION (No. 4) BILL

The Deputy Minister in the Ministry
of Finance (Shri B, R. Bhagat): I beg
to move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1962-
62, be taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1962-63
be taken into consideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and the
Long Title stand part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the Enact-
ing Formula and the Long Title were
added to the Bill.

Shri B. R. Bhagat: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:
‘“That the Bill be passed.”
The motion was adopted.

SRAVANA 30, 1894 (SAKA)

3184

12:12} hrs.
APPROPRIATION (RAILWAYS)
NO. 4 BILL
The Minister of Railways (Shri
Swaran Singh): I beg to move:*

“That the Bill to authorise pay-
ment and appropriation of ceriain
further sums from and qut of the
Consolidated Fund of India for
the service of the financial year
1962-63 for the purposes of Rail-
ways, be taken into considera-
tion.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1962-63 for the purposes of Rail-
ways, be taken into considera-
tion.”

The motion was adopted.
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tIntroduced/moved with the recom mendation of the President.
*Moved with the recommendation of the President.
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Mr. Speaker: We take up the Bill
clause by clause.

The quest:on is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formulg and the Long Title
were added to the Bill,

Shri Swaran Singh: I beg to move:

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

12,14 hrs,

RE: POINT OF ORDER
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